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ASSAN SECRETARIAT,
PRIVATE SECRETARY'SOFFICE,

File Ne.

Dy . Na.

——

DEPARTMENT, |

—Ppptt,

BRANCH,

St Yol e, Jumdd
L]

B. Pregs, fer Dacember 1928

Nos._404 - 405
Pages ___ 5.

SUB3ECT,

45pEE. of Mr, Dantith as spwm Maglistrats ef the Khagi and

Jaintia Hills Districts,

Refersnces te_former Cases.
Pel, A, Feby/12 = 65-74 p )
Pelice B, Sept/18 = 43-47
Judl. B, Sept/13 = 58-61 (— 91

PM
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Aug/%8 = 13-23 ( II J - 18)

Pelice B, June/19 = 66=71 Wi
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Plsase prepare in cass it is required, a draft erdsr appeinting
mr. Dentith a special Magistrate te try the case Emperfer versus
@rnnger under s.2 Regulatien V ef 1896

Sd/= B.K. Yhedss
9.2.20.

U.,S,

A formal netification will pesrhaps be necessary in tﬁis‘;

case., Had Mr, Denthith re=joined as the O,C, K. & J Hills ne fur ther
netificatien would prebably have been regquised, as Secs. 22, 23,

38 (2) and 40 af the Chin Hils Regulatioms wers extendad te the
K. & 3 Hills district in a restricted and modifisd form-viss
notificatien Ne.784 P, dt. 9.10-11, page 54 ef tha mannual ef the

Lecal Rules,

A draft notificatien is put up and if necessary ths L.R
may bs censultidd

As the notificatien is is new of its kind it weuld bs
safer if the L,R. cenld ges it b=fere issue.

So/-
2.12.20.

L.R. U'Uo

Will you kindly sas ;iﬂﬁé‘prapagoZéay whather tﬁg netifi-
catien belew weuld be in erder. A

C.K. Rh@d!So
99,1020,

U.S.,
In this case I think Ssctien 2 ef the eriginal Regu-

latien V of 1896 = Chin Hills Regulatien - would nat strictly
speaking apply. This Requlatien was extended te the Khagi and
Jaintia Hills District by eur Notn. No.784 P., dated tha 9th Oct.
1911 published at page 54 sf the Mtsi ef Lecal Rulss and Orders
and hencs this netification is our law en the subject. Under
Clause 1 of this netificatien the 0.,C, has already get the peuwer
of @ Superinténdent under ths eriginal Regulatien and in this
particular case of Mr. Granger D.C, must have issued an erder
asking him to clear eut ef thaé ghstrict which Mr. Granger must h-ve
disebsyed and hance the necessity eof instituting a casse against
him under Glause 2 ef the said netificatien aris@és. Obviaeusly the
D.C, cannat himself try the man.fer disebedience ef srdars
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ner any of the avallable efficers of the district can try this

case-auxRExxArIRGREXK EXREEREMRET X XAX RRE RS Rx Eexopman nor 1t i
desirable to try this case- as Mr. Granger is apparently a2 British/

European

sub ject. It is, therefers, necessary to appesint a third efficer
competent te try @ British Eurepsan subject and it is, therafers
propased that Mr, Dentith sheuld be appeinted. It will be noticed
that Clause 2 of the netificatien mentions enly " @ Magistrate "

and as ths C.C. is smqemared under thes gensral previsisns of tHe

Criminal Prodedure Code te appaint any person a Magistrate and =s
Mr. Dentith is already a Magistrate of ths First Class = ably

‘during his epecial duty at the Sapretagiag his powsrs are lying

dermant = ne special pswers need be given te Mr. Dentith whem the

C.C. may appeint te be the Magistrate fer the purpeses ef Clause

2 of the notificatien in respect ef the case King Emperimr Versus
Mr, R, Granger." 1 think, thersfers, that & netificatisn in ths
terme of the draft I put up belew might issue immadiately if it
cannst wait fer ths L.R, who is expectsd back here by this svening

I understecd that the matter was immeiate.

Sd/=-
10.12.20

apprevad - Mhe gase is }J likely te be held teday send
@ cepy at ence to the O,C,

10.12.20.

Netfn. Ne.11703 A, dt. 10.12,20, and Meme Ne. 11704=D6A, dt. 10.12,20
te Mr, A W, D‘ntith.

I.C.S., tha D.co

Surma Valley and Hill Divisien.

K &J Hills, and ths Cemr.
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Net{iPicatien.
Dt, 10/12/20.

C,L_‘.g y Coon Mt s Ao
No.11708 A, - The B¢E, is pleased te appoint Mr. AU,
Bentith, 1.C.Si, te be the Magistrate under Clauss
2 of Netificstien No,784 P., dated the 9th October
1911 in réspect of the case King Empersr yersus ’
fMr. R. Granger.

Sd/- AW, Betham

Chief Secretary te ths C,.C,

flema No,11704=06 R. dt. 10.12.28
Mire Aol Dentith
D.C, K& 3J Hills

Commissionsr Surma Valley
and Hill Bjvisien.

Copy forwared to

Feor

infermatien ( Mr. Dentdth has been informed
direct.)

() , A
to Commr. enly. By erder eto.

» sd/. C.K.R.
" Under Secretary.




NOTIFICATION,

Th! 191 .

Ne. A ., In exercise of the peowsrs rested in him by sectien
2 eof the Chin Hills Regulatien, 1896 (Regn. V of 1836), the Chief
Commissicner harsby invests Mr. #,W, UOantith, I.C.S. a magestra te
of the first Class nouw on specizl duty, uith the peuwers ef a Supdt.
under the said Regulatiens for the ftrial of the case King-Emparer
versug Cranger in the district of the K & J Hills,

Chief Sscretary te the Chief Cemmr.
of Assam,

Mems.No,

Cepy ferwarded te Mp, A,W, Dentith, 1,C,S,, '
the Cenrs. Su¥s 4 8, D, =~ '°° infermatim

( 2 Mr. Dentith haa bssn infermsd dirsct.)

(para 2 to the
cemmr, enly )

By Srder ef the Chisf Cemmr.

of Assam,.
|
SHILLONG i i
Tha 9 Y ' I‘
T } Ugdar Secretary te ths Chisf '
emmr. of Assam.
Sd/~ Dsvendra I )
9.12.20
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